IN THE INCOME TAX APPELLATE TRIBUNAL
VISAKHAPATNAM BENCH, VISAKHAPATNAM

BEFORE SHRI V. DURGA RAO, HON’BLE JUDICIAL MEMBER &
SHRI D.S. SUNDER SINGH, HON'BLE ACCOUNTANT MEMBER

ITA Nos. 536 to 538/VIZ/2017
(Asst. Year : 1999-2000 to 2001-02)

M/s. Kolluru Liquor Syndicate VS. ACIT, Circle-1(1),
(AOP), Kolluru Post & Mandal, Guntur.
Guntur District.

PAN No. AAAAK 4938 N

(Appellant) (Respondent)
Assessee by : None.
Department By : Shri K.C. Das - Sr.DR
Date of hearing : 07/08/2018.
Date of pronouncement : 10/08/2018.
ORDER

PER V. DURGA RAO, JUDICIAL MEMBER

These appeals by the assessee are directed against the
separate orders of Commissioner of Income Tax (Appeals)-1,
Guntur, all dated 30/11/2015 for the Assessment Years
1999-2000 to 2001-02.

2. None appeared on behalf of the assessee. Even in earlier
occasions, these appeals were posted for hearing on 04/01/2018,
21/02/2018, 27/03/2018 and 12/07/2018, none appeared on

behalf of the assessee. We noticed from all these appeals that



2 ITA No.536-538 /VIZ/2017
(M/s. Kolluru Liquor Syndicate (AOP)

there is a delay of 663 days in filing of these appeals. The
assessee has not filed any application for condonation of delay.
Under the above facts and circumstances of the case, we are of
the opinion that assessee is not interest to pursue these appeals,
and are deserves to be dismissed. Accordingly, these appeals
filed by the assessee are dismissed in limine.

3. In the result, appeals filed by the assessee are dismissed.

Order Pronounced in open Court on this 10" day of August, 2018.

Sd/- sd/-
(D.S. SUNDER SINGH) (V. DURGA RAO)
Accountant Member Judicial Member

Dated : 10'" August, 2018.
vr/-
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1. The Assessee - M/s. Kolluru Liquor Syndicate (AOP),
Kolluru Post & Mandal, Guntur District.
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The CIT(A)-1, Guntur.

The D.R., Visakhapatnam.

Guard file.
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By order

(VUKKEM RAMBABU)
Sr. Private Secretary,
ITAT, Visakhapatnam.



